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RE, BUSINESS OF THE HOUSE
Mr. Speaker: Shri Mathur has
addressed to me a letter that the
discussion on student unrest, which

has been put down in the agenda to
be taken up at 5 p.m. might be taken
up at 4-30 so that two or three more
Members could be accommodated and
he could reply to the debate, as he
hag the right of reply. So, that dis-
cussion would be taken up at 4-30
pm., as desired, We will take up
at 6 p.m. the other Calling Attention
Notice about starvation conditions in
Bihar. The half an hour discussion
will be taken up after that.
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Dr. Karni Singhji (Bikaner): Sir,
I have also given notice of a Calling
Attention about the withdrawal of
the Indian contingent from the Asian
Games. I am told that it has been
disallowed. Sir, I think he must at
least make a statement in the House,
‘tomorrow or the day after.

Mr. Speaker: The hon. Member
would realise that I have to choose
between the importance of one and
that of the other, because the time
at our disoosal is limited.
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Dr. Karani Singhji: It can be taken
up tomorrow or the day after.

Mr. Speaker: It is very difficult.
Items for those days are already
fixed. That is my difficulty. Other-
wise, I would have admitted it also
as it was important. But there was
no time.

Shri Hem Baru (Gauhati):
there be a statement at least.

Mr. Speaker: That 1 will. try. I
will ask him whether he can make a
statement.

Let

Dr. Karni Singhjt I blieve it is
still possible for India to send a
contingent. There is the time factor
for entry.
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Mr. Speaker: We will now take
up papers to be laid on the Table.

Shri Yellamanda Reddy (Marka-
pur): Sir, on a point of order.

Mr. Speaker: There is no point of
order, He has written to me. I will
look into it,
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Shri Yellamanda Reddy: Sir, please
hear me. Then, rule it out, if you so
desire; I do not mind. There was a
No-Day-Yet-Named Motion  given
notice of by Shrimati Vimla Devi. I
have been informed that it was not
allowed because the Leader of the
House ‘has not agreed to the proposal.
Under the rules, it is not for the
Licader of the House to accept or
reject it. The Speaker alone capn do
it. Rules 189 and 190 say:

“189. If  the Speaker admits
notice of a motion and no date is
fixed for the discussion of such
motion, it shall be immediately
notified in the Bulletin with the

heading: ‘No-Day-Yct-Named
motions’. .
!

190. The Speaker may, after

considering the state of business
in the House and in consultation
with the Leader  of the House,
allot a day or days or part of a
day for the discussion of any such
motion."”

Regarding the stcel plant agitation in
Andhra Pradesh we have been trying
for a .discussion in the House all
thes~ davs and we have approached
vou in your chamber alsg, We have
given notice of 30 many motiens and
short notice questions. The Govern-
ment are not prepared to raisc this
question in any way. They do not
want to discuss the whole thing. They
are very much afraid, of this discus-
sion heing taken up here. Thercfore,
1 request you to use your discretio-
nary powers and allow {his motion
today so that we may have a say on
this. In Andhra Pradesh 30 lives have
been lost and so many things have
happened there.

Mr. Speaker: I admitted it and the
sub~-committee also gave
to it. Let me hear what the Minister
has to say, whether he can find time
for it.

The Minister of State in the Depart-
ments of Affairs and
Communication (Shri Jaganatha Ruo):
I am sorry to say that there is no
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time at the disposal of Government
for this No-day-yet-named Motion.

Shrimati Vimla Devi (Eluru): I
have been sitting here for the past so
many days for the discussion to come
up here. They had promised the dis-
cussion to me and they have broken
that promise. . . (Interruption).

Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, the rule which has been
read out says that you, in consulta-
tion with the Leader, who is not here,
can decide. You have only to con-
sult him. He has no veto. You make
the decision. Stnce you are agreeable
to it and he has not got the veto—
vou have the decisive power—possibly,
you may accommodate them; other-
wise, they would take an extreme
step.

Mr. Speaker: The time has to come
out of Government's time; therefore,
there consultation or consent was
necessary . . . (Interruption), 1 gZave
my consent; I admitted it. It wus sent
to the sub-committee: they a! o al-
lowed it.
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Shri Ranga (Chittoor): You can
ask the House to b2 good enough to
mect one hour more cither tomorrow
or the day after—we may sit longer-—
and that can be counted as a part of
the Government time and alintted for
this particular question.

Mr. Speaker: It is a suggestion
(Interruption).
Shri Thirumala Rao (Kakinada):

Probably, the Right Communists want
it before they resign and go oaway
from here . .. (Interruption).

Shrimati Vimla Devi: He is sitting
there and wants us to sit also like
that . . . (Interruption).

Mr. Speaker: When the lady Mem-
ber stands . . .

Shrimati Vimla Devi: It is not a
question of a lady Member and a man-
Member . . . (Interruption).
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Shri Yallamanda Reddy: Sir, I
would draw your attention to the con-
tinuous promise made by the Leader
of the House,

Mr. Speaker: I have noted it; I
have appreciated that and I have ask-
ed them. What does he want of me
now?

Shri Yallamanda Reddy: Please
allot 15 minutes in the evening. 30
lives have been lost. There is shoot-
ing . . . (Interruption).
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Shrimati Vimla Devi: We want a
discussion to be brought up today.

Mr. Speaker: The
does not listen,

Bhrimati Vimla Devi: Why should
you be angry?

Mr. Speaker: That was never im-
puted to me earlier that I was angry
with a lady.

hon. Member
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Shrimati Vimla Devi: I am the
only lady with whom you are angry.

Mr. Speaker: She should not think
that. Rather, I have the complaint
that she gets angry with me.

Shrimati Vimla Devi: I am mot
angry. Let him say that it will be
discussed today. We have waited too
long.

12.30 hrs.
PAPERS LAID ON THE TABLE

.
NoriFicATION UNDER ESSENTIAL ComM-
™MoDITIES AcT, 1955.

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Co-operation (Shri
Shinde): I beg to lay on the Table
a copy each of the following Notifica-
tions under sub-section (6) of section
3 of the Essential Comumodities Act,
1955: —

(1) G.S.R. 1761 published in Gaz-
ette of India dated the 18th
November, 1966,

(2) The West Bengal Husking
Machines (Control) of Opera-
tion) Order, 1966, published
in Notification No. G.S.R. 1762
in Gazette of India dated the
18th November, 1966.

(3) The Maize Zone (Movement
Control) Order, 1966, publish-
ed in Notification No. G.S.R.
1763 in Gazette of India dated
the 19th November, 1966,

(4) The Imported Foodgrains
(Prohibition of Unauthorised
Sale) Amendment Order, 1966,
published in Notification No.
G.S.R. 1806 in Gazette of
India dated the 26th Novem-
ber, 1966.

[Placed in Library. See No. LT-
7431/66].





